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1, the Chairman of the Committee on Private Members' Bills and
Mmum been authorised the Committee to present the
Repoet on their pressat this Report,

2. The Committee met on the 29th June, 1971, for—

L Allocation of time to the Resolutions at item Nos. 2 and 3 set
down in the List of Business for Friday, the 2nd July, 197

I1. Clasgification and allocation of time for discussion of Bills (Vﬂc
Appendix).

I11. Exarsination of the following Canstitution (Amendment) Bills
under Rule 204 (1) (a) of the Rules of Procedure:—

(1) The Constitution (Amdmmt) Bill, 1971 [Amendment of
articles 19 and 326) by Dr. Laxminarain Pandey.

(2) The Constitution Wﬁ Bill, 1971 [Insertion of
new articles 334, and 23C] by Shri Madhu Dandavate

(3) The Constitution (Amendment) Bill! 1071 (Amendment of
article 368] by Shri Atal Biheri Vajpayee.

4) The Constitution (Amendment) 1971 [Substitution
@ SMbySlsrlAulBihaﬂVdpm of
Allotment of time to Resolutions

$. The Members who had tabled the resclutiong had been invited to
attend the sitting. Nooe of them attended.

4. The Committee recommend the allocation of time as follows:—

(1) Mution nuw national libete- 2 hours
ts in Stater and recog-
uiuo- to South Vietnam and otber States.

(2) Resclution regarding review of Poreign policy 2 hours
Classifiont'on and sliotstion af time to Bills
5. The Members«n-ch..ge of the Bills bad been invited to sttend the
. Laxmiaarsin ‘atsanded.

Ensssinspion of Counstitudion (Amendment) Billk
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mitting Dr. Laxminarsin and Shri Madhu Dandavate sttended.
8. After

the m:nmaumucmmm.t

Pindings of the Commitsoe

mmcm 1971 1
articies w&&* . “

19 ond
Bill sseks to amend srticies 19 and X8 of the Constitution with

The
view to provide thet all citisens of the of eightesn shall have
mumw»mm&'mm@n&u
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The Committee recommend thst the Member might be permitted to
move for leave to introduce the Bill

(2) The Constitution (Amendment) Bill, 1971 [Insertion of new
articles 22A, 238 ond 23C] by Shri Madhu vate.

The Bill seeks to provide for (i) right to work to every citizen and
for unemployment allowance in case of failure to get the work; (i) free

and com education to al] children up to the age of fourteen years;
Mﬂiémmwmmwmmmw
age years or is chronically sick or is disabled.

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill

3) The Constitution (Amendment) Bill, 1971 [Amendment of
erticle 388] by Shri Atsl Bihari Vajpayee.

The Bill seeks to add a furtber provis to srticle 368 of the Coustitu-
tion with a view to provide that an amendment of Part III of the Consti-
tution shall have to be rutifisd by the people through a referendum

The Committeec recommend thst the Member might be permitted to
move lor lsave to introduce the Bill.

(4) The Constitution (Amendment) Bill, 1971 [Substitution of
articie 370} by Shri Atal Bihari Vajpayes.

The Bill sseks to vest n the Parligment the power {0 make lews for
the Biats of Jammu and Kealynir for matters in the Union List and such
mutters in the Concurrent and State Lista as the President may by

other
order ify. It also provides for putting an end to the special tion
snjoy by’lhn Suwbvmﬂuﬂ‘t’hu.!mu:-y.mz. post

The Commitiee recommend that the Member might be permitied to
move for leave to introduce the Bill

Recommaendations
9. The Committes recommend that—

(1) the allocation of time to resclutions. ss shown in paragraph 4
sbove, be agresd to by the Houss;

{il) the classification and allocstion of time to Bills by the Com-
ﬁ;&uMmthth’mM;

{(111) Dr. Laxminarsin Pandey, Sarvashwi Madby Dendavate and
Atal Bihari Vajpayee be to move for leave to intro-
duce their Constitution (Amendment) Bills.

G. G. SWELL,
New Dmn; Cheirmen,

June 1. ' Commitiee on Private Membery Bills
iﬂ%&l‘ (m. - and Resolutions.



S1 Name of the Bill and the Bill No. Category Time allotted
No. Member- by the
ee
1 2 3 4 s
v N
1 The Cousutmion {hmdncm) 75 of 1971 B 2 hours
Bill, 1971 ¢ {mendmiut of arricd, -
124 by Atal Bihari quuyee
2 The Constitution mm; 7400 1971 B 2 hours
Bill, 971 (Amoniment of ariicls
124) by Shri P.K. Deo.
B 2 hours

3 Th:(:nummiun (Ammdmant) 79 of 1971
r(lm now erincie
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